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CENTRAL ADMINISTRATIVE TRIBUNAL 

CHANDIGARH BENCH 

… 

 

Contempt Petition No. 60/32/2019  in  

ORIGINAL APPLICATION N0. 060/1055/2018   

  

Chandigarh,  this the  28th day of  May, 2019 

… 

CORAM: HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J)         

             … 

 Rajinder Paul Singhal, Chief Engineer (QS & C), HQ Chief 

Engineer, Northern Command Pin 914698 C/o APO (Group-A). 

 

.…Petitioner 
 ( By Advocate:  Shri  G.S. Bajwa) 
 

VERSUS 
 

1. Shri Sanjay Mitra, IAS, Defence Secretary, Ministry of 

Defence, South Block, New Delhi 110011. 
2. Lt. Gen. S.K. Srivastava, AVSM Engineer-in-Chief Integrated 

HQ of MoD (Army) Engineer-in-Chief Branch, Kashmir House, 
Rajaji Marg, New Delhi-110011.  

 
.…RESPONDENTS 

(By Advocate: Shri  Sanjay Goyal ) 
 

ORDER (oral)  

SANJEEV KAUSHIK, MEMBER (J) 
 

 Mr. Goyal, learned counsel appearing on behalf of 

respondents seeks and is allowed permission to file compliance 

affidavit in the Court itself. The same is taken on record subject to 

all just exceptions. He submits that in compliance to direction of 

this Tribunal dated 6.9.2018 in O.A. No. 60/1055/2018, the 

respondents have passed speaking order vide Annexure C-1 with 

the compliance affidavit and  have granted the consequential 
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benefit to the petitioner, therefore, this C.P. has been rendered 

infructuous and may be disposed of as such.  

2. Mr. Bajwa, learned counsel for petitioner, however, submits 

that since the respondents have not released the actual benefit, 

therefore, they be directed to release all benefits in a time bound 

manner.  

3. Considering the fact that the respondents have made a positive 

averment in the compliance affidavit and the fact that this order would 

not be prejudicial,  to the rights of any of  array of the  parties, therefore, 

this C.P. is closed being satisfied. Notice issued to respondents is 

discharged.  

4. However, the petitioner will be at liberty to make a representation 

to the respondents, if any amount remains to be unpaid to him, which 

will be decided by the respondents as early as possible. Connected M.As. 

also stand disposed of.  

 

                                            (SANJEEV KAUSHIK) 

               MEMBER (J) 

 

Dated:28 .05.2019 

`SK’ 
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